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ACT NO. 24 OF 2005.

AN ACT TO AMEND THE ANDHRA PRADESH
(REGULATION OF WHOLESALE TRADE AND
DISTRIBUTION AND RETAIL TRADE IN INDIAN
LIQUOR, FOREIGN LIQUOR, WINE AND BEER) ACT,
1993.

Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Fifty-sixth Year of the
Republic of India as follows:-

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the
24th October, 2005 and the said assent is hereby first
published on the 26th October, 2005 in the Andhra
Pradesh Gazette for general information:-
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1. (1) This Act may be called the Andhra Pradesh
(Regulation of  Whole Sale Trade and Distribution and
Retail  Trade in Indian Liquor, Foreign Liquor, Wine and Beer)
(Amendment) Act, 2005.

(2) It extends to the whole of the State of Andhra
Pradesh.

(3) It shall be deemed to have come into force with
effect on and from 20th May, 2005.

2. In the Andhra Pradesh (Regulation of Whole Sale
Trade and Distribution and Retail  Trade in Indian Liquor,
Foreign Liquor, Wine and Beer) Act, 1993 (hereinafter
referred to as the principal Act), in the long title, for the
words "(Regulation of Wholesale Trade and Distribution and
Retail Trade in Indian Liquor, Foreign Liquor, Wine and
Beer)", the words "(Regulation of Trade in Indian Liquor,
Foreign Liquor)", shall be substituted.

3. In section 1 of the principal Act, in sub-section (1),
for the words "(Regulation of Wholesale Trade and
Distribution and Retail Trade in Indian Liquor, Foreign Liquor,
Wine and Beer)", the words "(Regulation of Trade in Indian
Liquor, Foreign Liquor)", shall be substituted.

4. For section 6 of the principal Act, the following shall
be substituted, namely,-

6. On and from the appointed date, the sale by
Shop, Bar or in-house in Indian Liquor and For-
eign Liquor shall be regulated by rules made
by the Gover nment in that behalf and not with-
standing anything contained in section 5, it shall
be competent for  the  Government  to  provide

in such rules any transitional arrangements for carrying on
the trade by Shop, Bar or in-house until such trade as regu-
lated under such rules comes into being and also with
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regard to the stocks of Indian Liquor and Foreign Liquor
remaining on the appointed date with Shop, Bar, or
In-house.".

5. For section 10 of the principal Act, the following shall
be substituted, namely,-

10. Nothing contained in this Act shall apply to
Military Canteen Stores Department dealing in
Indian Liquor and Foreign Liquor.".

6. The Andhra Pradesh (Regulation of Whole Sale Trade
and Distribution and Retail Trade in Indian Liquor, Foreign
Liquor, Wine and Beer) (Amendment) Ordinance, 2005 is
hereby repealed.
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T. MADAN MOHAN REDDY,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.
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ACT  No.  5   OF 2012.
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH

EXCISE ACT, 1968 AND THE ANDHRA PRADESH
(REGULATION OF TRADE IN INDIAN MADE FOREIGN
LIQUOR, FOREIGN LIQUOR) ACT, 1993.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Sixty-third Year of the Republic of India as follows:

The following  Act of the Andhra Pradesh  Legislature,
received  the assent of the Governor on  the 16th  April, 2012 and
the said assent is hereby first published on the 16th  April, 2012 in
the Andhra Pradesh Gazette for general information:-
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1. (1) This Act may be called the Andhra Pradesh Excise
and the Andhra Pradesh (Regulation of Trade in Indian made
Foreign Liquor, Foreign Liquor) Acts (Amendment) Act, 2012.

   (2) It extends to the whole of the State of Andhra Pradesh.

  (3)   (i) clause 2 shall be deemed to have come into force
with effect on and from the 21st July, 1993.

         (ii) clause 3 shall come into force on such date as the
State Government may, by notification, appoint;

2. After section 4 of the Andhra Pradesh (Regulation of Trade
in Indian made Foreign Liquor, Foreign Liquor) Act, 1993,  the
following sections shall be inserted, namely:-

4- A. The Government shall from time to time,
specify the Trade margin, Privilege  Fee  or
any  other   levy,  by whatever name called, to

be collected by the Andhra Pradesh Beverages Corporation
Limited from the holders of licences.

4.- B. The Amount realized under section
4A, being the income of the Government, shall

be remitted by the Andhra Pradesh Beverages Corporation Limited
to the Government in the manner specified by the Government.

4-C. Notwithstanding anything contained
in this Act, the Andhra Pradesh Excise Act,
1968 and the rules made there under or any
order issued by the Government or the
Commissioner of Prohibition and Excise, all
amounts paid by the Corporation from 21-07-
1993 to the Commissioner of Prohibition and
Excise  or the  Government as  privilege Fee
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Act 17 of
1968.

or Special Privilege Fee or any other fee or cess, by
whatever name called, in consideration of the privilege
conferred on the Corporation, as per the provisions of
sections 23(1), 23-A and 23-B of the Andhra Pradesh Excise
Act, 1968 shall be deemed to be and always deemed to
have been the income of the Government and due payment
for the relevant years in terms of section 4B”.

3. In the Andhra Pradesh Excise Act, 1968, section
23-A and section 23-B shall be omitted.

                       A. SHANKAR NARAYANA,
                      Secretary to Government,

                              Legislative Affairs & Justice,
                       Law Department.
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